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» N THE HIGH COURT OF DRLHI AT NEW DELHT

4+ ITA 1672005

- THE COMMISSIONER OF INCOME TAX ... Petitioner
' Through  Mr. R.D. Jolly
‘ . VErsus
M/S INDIA [LEASE DEVRILOPMENT LT ..... Respondent

Through  Mr. O.S. Bajpai

CORAM:
AON'BLE MR. JUSTICESWATANTER KUMAR
HON'BLE MR. JUSTICE MADAN B. LOKUR

ORDER
% \ 17.01.2005

This appealls directed against the order dated 23" July, 2003 passed
hy-the Income-tax Appeﬁaxe Tribunal in TTA No.2446/Melhi/1999 for the
" assessment year 1995-§6. ' "
. | Itis fajrly pointed out by learned counsel appearing for the Appellant
a | that a quesﬁ;)h ‘arising in the present appeal is squarely covered by the
judgment of this Courtl in the case of Commissioner of Income-tax v.
Ransal Credits I4d., (20M3) 259 ITR 69. He also further concedes that
the .;:peci al leave petition preferred by the department against the _Epdgment of
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“this Court in that case has a]ready been dismissed by the Supreme Court.
Comequently, we find no merit in lhm appeal and the same is

dismissed in view of the 1aw laid down in Bansal Credits [.td. (supra).

MADAN RB. LLOKUR, J
‘ JANUARY 17 2005 ‘
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